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[MR. DEPUTY CHAIRMAN In the Chair]

THE SINKING OF INDIAN FREIGHTERg
DAMODER, MANDOVI, IN THE ARABIAN SEA ON
JuLy 29,1972
CALLING ATTENTION TOA MATTER
OF URGENT PUBLIC IMPORTANCE
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I regret to inform the House of the sinking
of s. s. "Damodar Mandovi" off the Coast of
Gujrat at about 07.55 hours I. S. T. on Saturday,
the 29th July, 1972 in the approximate position
23°02'N 60°07' E. The facts of this shipping
casualty are as under—

The vessel M. V. "Damodar Mandovi" of]
1527 GRT is owned by M/s. Damodar Bulk
Carriers Limited, Bombay. The ship was built at
Kobe, Japan in 1951 and was registered at
Bombay in the same year. She sailed from
Kharg (Persian Gulf) at 2200 hours on the 23rd,
July, 1972 on her voyage to Bombay with a full
load of sulphur and a crew of 37 including the
Master. The mishap is reported to have occured
on 29th July, 1972 at 07.55 hours I.S.T. This
was stated by the Master and five members of
the crew who subsequently landed at 15.20
hours on 2nd August, 1972 off the Village
Akrie, in Lakhapat Taluka of Gujarat State with
the help or inflatable life-rafts floating in the sea
around the ship. All the remaining 31 crew
members are feared missing in the vicinity of
the mishap. The names of the surviving crew
are:—

1. Capt.Banati Master

2. Shri Taneja ... 2nd Engineer
3. Shri Ranchod Narayan.. Deck Cassab
4. Shri Kanji Bhagwan.. Seaman

5. Shri Sukkha Bouwa .. Bhandari

6. Shri Abdul Razak Oilman

[8 AUG. 1972 ]

to a matter of urgent 118

public importance

The first wireless message received from
the ship by her owners at 07-05 hours I.S.T. on
29th July, 1972 stated that the ship was
experiencing very heavy weather with the deck
constantly awash and consequently she was
taking an alarming list. The owners advised the
Master to take all necessary steps to deal with
the situation. They also informed D. G.of
Shipping on 31-7-72 night that they had lost
contact with the ship. The position of the ship
was reported to be 23° North and 66° East. This
position is roughly 120 miles off the Coast of
Rann of Kutch and about 200 miles West North
West of Okha.

An aerial search by planes and helicopters
was arranged with the help of the Indian Air
Force in the vicinity of the ship's reported
position. The first Air Force Plane left Bombay
at 13-30 hours on the 1st August, 1972 for the
search. The Surveyor in-charge, Mercantile
Marine Department, Jamnagar and all Port
Officers in Saurashtra Ports as well as the
Principal ~ Officer, = Meracan-tile =~ Marine
Department, Karachi were requested to render
all assistance to the ship. In addition, a
Navigational Warning was issued requesting all
ships in the vicinity to keep a look out for the
ship and render all possible assistance. The
Principal Officer, Mercantile Marine
Department, Karachi informed us that they
commenced a Naval search of their area on 2nd
August, 1972 and Air search from 3rd August,
1972. The owners of the ship sent two senior
officers to Kandla to render all assistance to the
survivors of the crew. The owners also alerted
their representatives at Jakhau, a Port on the
Kutch Coast to watch out for any survivors
coming to that port and render all assistance to
them. The intensive search by the Indian Air
Force and the Navy was continued till 7th
August, 1972. The surviving 6 members of the
crew including the Master of the ship have been
brought to Bombay. Search is still continuing for
all the missing 31 crew members. All ships in
the area have been requested by wireless
broadcast to keep a sharp look out for survivors.

The wreckage of the ship has not been
located so far.

The owners of the ship have paid an interim
relief of Rs. 500/- to the families of all the
members of the unfortunate crew. The owners
of the ship have been advised to take urgent
steps to give necessary relief to the families of
the crew under the Workmens'
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Compensation Act for Seamen drawing less
than Rs. 500. Others will also be eliegible for
compensation under the provisions of the
National Maritime Board/Maritime Union of
India Agreements.

A preliminary enquiry into this maritime
casualty has started under Section 359 of the
Merchant Shipping Act, 1958.
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SHRI H. M. TRIVEDI (Gujarat) : I would
only like to make one constructive suggestion"
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The wreckage of the ship has not yet been
located but the position of the ship appears to
have been given in the distress signal. As the
hon. Minister is aware, there is a well known
danger spot on the approaches lo the Gulf of]
Cutch known as Lusliington Shoals. This
Lushington Shoals has been demarcated. 1 only
want to be assured on one point. After enquiry 1
would like the hon. Minister to make sure that
this mishap has not in fact occurred owing to a
drift of the Lushington Shoals. The position
would seem to suggest that it is perhaps nowhere
near it but the Shoals have a tendency to drift
and the Lushington Shoals have never been
throughly marked because they cannot be
marked. It is a freak of nature with which we
have to contend but enquiries suggest that there
is a drift in the Lushington Shoals because this
Lushington Shoals have been responsible for
many past mishaps in this very area. Several
mishaps m fact have occurred over the last ten
years. I would only like to leave this suggestion
for the hon. Minister to consider.

SHRI RAJ BAHADUR : As 1 have
indicated earlier, the position is roughly 120
miles off the coast of Rann of Cutch and about
200 miles North-West of Okha. This seems to
be in the high seas; this is not in the Gulf of
Cutch. If 1 am not mistaken, I think the
Lushington Shoals to which my friend has made
a reference is somewhere near Kandla in the
Gulf of Cutch and therefore far away. Even
despite its drifting Character I do not think the
Shoal will drift as far away as 200 miles; it is a
long way off. Even so I gratefully acknowlegde
the suggestion that the hon. Member has made
and we shall try to see whether that would not
constitute some sort of hazard for other

shipping.

=t aw g awt (397 93@) @ 4,
AT FAT ST A AT S FAAe f7ar &
I OF A9 A1 wve 2 fE 29 arive
SIETST AT 1% 31 AT &1 IHAT GHAT
fafY 1 A1 orq T o ave 1w 2 E
al fa= &7 #rwa St A F faer o ag 787
frwadr snfgo ar qemr faas & 1 z9%
wfatem & oz staar T § & oo ¥
st 4 #, Jafas au § ¥ 3 9
F RIE AT ot aw wdt aw & fr afz
T ONHT AT gEAr g OGrE Al Iadn

[RAJYASABHA]

to a matter of urgent 124

public importance

T geea & fas s o & Fear g
AET 9T RIS AT & AT gLT & AT /AT
FI IEFTTHT WA AT, AT HTL FIE
fag za wr &1, ar W 0% amfaw w0
afavrre w8 gu £ fi foadr goa 9w
qFT A qF AflF IAWT a=Er S HE
AT § 9T 31 7 & §7 AW B AT A
&1 ST JFAT 4T |

oft TR AGIET - 7 10| AT F fa
T E o e & 7.5 9% wgrst & wefent
F1 gwar et 5 sgrar wfewa 7 2 4w
Tg At A=A AT AT 7 T ST g
geaz 7aa%7 55 fawz ae gt | a9z fafea
are 2 6 g gezar 2o ardier 71 74, ST
FUEHT 59 AL & AT w%a 2 g€ gnir
UF WHS AR H OATAT ZP AT (HT
|7 ATHT A3 £1 TAT ZAI0 1 29 AT HI
7'55 % A3 FE qaF 72 s | Az K
FAE ATAM AN @ E | qifEat F A
&1 o ag e war 77 F, v ang &, v wd
&1 & AT W R G 4T g | 2o
A 2, AT AT 2 o arvreem 51 feas
YAM-AT 2T 2 IS wgre &7 e
grit az ffeiz sm F & 2@
e zafaa Zr gwar & fr =@ 209
fogam & faam &1 59T #1 wmd fagam
Fed w1 41 ar 7, 7z qavw w ffaaz
adY 2, wfwa Swmady § a7 9419 a1 "%947
2 H mmaar g 5 240§ w0 | S48
g%, &, wFawr ag A1 9w # fF ag ww
fa=rovier & 917 srmdy w747 917 anfe-
a1 aan 5 29 ardva ot ghear g
T ZW A 31 AE F( AT AT IARN
AT A7 41 | T AT H T a9a 7 9
T7 wfas 7 T2 "war |

oft wrA fog awt - wifas) #7 ao% &
#1e saw fFar aar v Gl grady
AT 1 qF 7

ot TH AEET : FEM A AFFL qA,
afe s I9F 3T & 99 ) Hfed
# 9 AFAT F ATE T F7 FZAr 78,
=g fF g 3T & 9g ¥ av el 9T |



125 Calling Attention

SHRI JOACHIM ALVA  (Nominated) : The
hon. Minister  knows that  there are
thousands of ordinary sailing ships each run
by hardly half a dozen ordinary men who have
been able to stand the worst weather, and they
have been running for centuries in the whole of]
South-East  Asia as well as in the Arabian
Sea. Now, a few of such sailors go down with
the ships, but we admire their courage when
they go on the high seas in  a ship like this
without the aid of the latest equipments but on
the strength of their brain. Then I want to
know from the hon. Minister whether there are
enough life-belts and life-boats on the ships.
I think the Centre does not take proper
care of any State where sailing vessels and
steam ships ply carrying a lot of passengers but
a very few life-belt and life-boats to save the
passengers when the vessels face any danger
and the passengers' lives are in peril. I
would like to refer to Karwar whose condition
the hon. Minister knows very well. There,
in Honaver thirty people died because there

were not enough life-saving devices in that
ill-fated steam-boat. There, many steam-boats
ply in  the deep rivers each carrying over a

hundred passengers but not carrying enough
life-belts or life boats. The tragedy occured in
Honaver because there were not enough
life-belts in the vessel.  No vessel should be
allowed to ply on deep rivers or on the high
seas without sufficient life-belts and life-
boats. It should be a highly penal offence if the
owners do not have sufficient life-belts
and life-boats in their sailing vessels. Now
the observance of this rule is broken every-
where, and I think the Government of India
does not take sufficient interest in the States,
that the Shipping Department of the Govern-
ment of India does not exercise  sufficient
control over the States in regard to this
matter, because almost every ship does not
carry enough belts at all, and the passengers are
in very great danger of losing their lives
because of their absence in the vessels. I have
told about my old constituency Karwar where
this has been the case.

Now, Sir, about the communication. The
hon. Minister said that there was commu-
nication in this case between the owner of the
ship and the captain as to what he should do.
Why should there be such a communication ?
The captain should be able to do whatever he
thinks best in times of distress. The owners are
jolly good fellows and they are worried only
about their money. Some of them are tramp-
owners and they buy the ships out of the black
money with
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them. Of course a few are very clean. And I
need not tell the hon. Minister that I have seen
with my own eyes that an large shipping
company, its manager and its coal merchants
have big bungalows on the -Tuhu seasands.
They have lovely flats and buildings. T wonder
how it is possible. Now it is said that most
captains wait for instructions from their owners
when a ship is going down, why should not the
captain have supreme authority as the man who
is piloting the ship ? A funny thing has
happened here. The captain has taken jolly
good care and saved his life and the lives of
half a dozen others where as over twenty-five
other people have lost their lives. How did this
tragedy occur ? What kind of a captain he is? Ts
not the selfishness of the captain evident here ?
Like William Tell he should go down when he
sees other people going down. I think he is a
very selfish man who likes to save his own life
at the expense of twenty-five of his men. This
is a very good international rule which is
violated here by the behaviour of the captain.

Now, Sir, what kind of emergency arrange-
ments you make in the- case of such ill-fated
ships ? 1 want to know. There is the
Meteorological Department. Then there is your
Department. Then there is the Ports
Department. Gujarat has got its own Port
Section. What kind of co-operation takes place
among the various authorities in time of distress
? It seems that at times there is regular
confusion. The efficiency of your Department
certainly depends on how you save ships in
distress. People are going down and losing their
lives because of the negligence of the ship-
owners. Now here the compensation of Rs.
500/- is a very very poor payment. Now-a-days
Rs. 500/- has practically no value if the man
who has lost his life has say, a family of ten
people. Immediate relief should be found and
Government should see to it. Government
contribution cannot remain on the files and the
files move so slowly and money comes so
slowly. Shipping is going to be a very huge
affairs in future and we must take proper care
of it, and if we do not have proper rules and
regulations now, we cannot save either the ship
or our men.

SHRI RAJ BAHADUR : So far as the
question of the provision of life-belts is
concerned, that again would be the subject
matter of the Inquiry. But we have got rules and
regulations governing the provision
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of life-boats and other life-saving devices on
board the ship and I am sure at the time of the
survey this essential thing is looked into. The
principal officer in the Mercantile Marine
Department and other concerned officers do
look into this question and no survey is
sanctioned or passed without the provision of
all those necessary facilities.

I am at one with the hon. Member in my
admiration for the very good work that the
sailing vessels do, and despite the heavy
weather and the rough seas they do certainly
carry goods to the different countries and
nearby to the adjacent shores, and vice versa.

As for the observations that he has made
about the captain and about other matters I
think, as the Minister-in-charge, I should not
cast any reflection at this time and I would like
to keep silent on that aquestion because this
again is a matter for inquiry as to how the
captain acquits himself.

He asked What are the emergency|
arrangements ? 1 would be only repeating if |
refer it to him again to show how quickly the
DGS acted. There was no delay. He got the
message at ten o'clock. He contacted the Indian
Air Force and the Navy. The first plane took off]
at Lp.m. on the lst, the next day. So far as
efficiency is concerned, he says that the
efficiency of the Department will be judged on|
the basis of how soon we can reach the
wreckage and locate it. If an accident takes
place on the high seas, the efficient functioning
of the Department of Shipping would be judged|
by the effective manner in which the rules and|
regulations are  observed. About the
maintenance of ships, about the maintenance of]
life-saving devices and so many other factors,
all those rules have been in force. He said
something about Rs. 500/- being a very small
amount. As I said, this was off-the-cuff so that|
immediate relief could be provided. More relief]
as necessary will be provided. I have already|
said that the Workmen's Compensation Act will
come into force and the Maritime Trade Union
Agreement will come into force. He said
something about the money coming slowly and
the files moving slowly. I wish the money
would be coming more quickly, but I can assure
him that the files will not be allowed in this
case or in any other case to lag behind so far as
it lies in my power.
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May I also ask whether there is any

~ ; S - YRR rovision in our maritime law for the frequent
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such provision in our maritime laws.
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T 7faq 2|1 £ So far as the coast guard service is concerned, 1 would
only say that we would certainly like to have one. This is
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FIYTLH AT QN 2 0 AMHT =TT 2 quite adequate. For aerial survey and rescue operation the

oY - S P question is one of timely  information.
AT AT F72TH F1# FAFE |

st sraeEt e mEE (faere) oA
ag Aqam fa fourn fpaq soa &1 417

(Interruption ) DISCUSSION «E.STEEP RISE IN PRICES OF
___  ESSENTIAL COMMODITIES INRECENT
oY TR AZIGT : AT AZ AT AETH MONTHS AND STEPS TAKEN BY
 WEN & A7 i 7@ w2 wwar i a2 % GOVERNMENT TO MEET  THE SITUATION
@&l &, @i § ST9F F¥EIT T FAT £ | SHRI LOKANATH MISRA (Orissa) : Mr. Deputy

. __ Chairman, it is a pity that a popular Government has to

ot S13W SN WEN AT A AT § be made conscious about the rising prices in the country
FTTU FAATST | by a discussion in Parliament. They have thousand and
one agencies presided over by the Planning Minister and
T TTa IPET 3T F 477 7 39 @[ the Planning Commission. That they have failed in their

ax o - - o duties by not being able to curb the prices; to keep down
w1 wiwT diford e @z v e £ the prices as yet, goes to show how callous they have

SHRI M. RUTHNASWAMY (Tamil Nadu) : been regarding the price rise in the country and the resul-

May 1 point out that in the absence of any tant inconvenience caused to every consumer. 1 felt that it
permanent organisation charged with the duty of was my duty, since the Government had failed, to indicate
looking after accidents and coming to the rescue to them on the floor of the House through a discussion
of ships in danger at sea like a coast guard thai the prices had risen, that they had failed, in spite of
service or life boat service accidents are bound their slogans of socialism, of democratic socialism,
to occur and such failures to go to the rescue of democratic society and what not, in giving the common
the ships in danger are bound to occur. Every man, the consumer in the country....
maritime country in the world, England,
America, France, etc., have got such a coast
guard service which are charged with the special
duty of looking after these accidents. Time and
again in this House and elsewhere in writing I
pointed out the necessity of constituting a coast
guard service for India on both the coasts to look
after such accidents at sea. I hope the Minister
will consider this question of providing India
with a coast guard service and life boats which
will be charged with the special duty of going to
the rescue of ships and sailors in danger on the
high seas.



